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Separate paging is given to this Part, in order that it may be filed as a separate compilation.

PART III.
Regulations, Orders, Notifications, Rules, etc., issued by the 

Governor find by Heads of Departments.
>

LAW AND COMMERCE DEPARTMENT.

NOTIFICATION. 
The 5th March 1937.

No. 1829—1 .M-6/36-Com.— The following draft amendments which in exercise of the 
power conferred by section 30 of the Indian Mines Act, 1923 (Act IV of 1923), the Government 
of Orissa propose to make in the rules under the said section which are in force in the areas 
transferred from the late Bihar and Orissa Province to the Province of Orissa, are published as 
required by sub-section (1) of section 31 of the said Act, for the information cf persons likely 
to be affected thereby and notice is hereby given that the draft will be taken into consideration 
on or after the loth Juno 1937.

Any objection or suggestion with respect to the said draft which may l e received by the 
undersigned before the date specified above will be duly considered by the Government 
of Orissa.

Draft Amendments in the Pules for Coal Mines.
1. In Chapter III of the rules for coal mines—

(a) For rule 9 the following rule shall be substituted :—
9. The register of all persons employed in the mine shall be maintained, as required 

by sub-section (1) of section 28 of the Act, in the form shown in Schedule A. 
The register shall be kept at the office of the mine.

(b) For rule 9A the following rulo shall bo substituted:—
9A. The register required by sub-section {4) of section 28 of the Act shall be main­

tained in the form shown in Schedulo F and all entries therein shall be made at 
the entrance or entrances to the mine and at the time when the person f gainst 
whose name the entries a re made entered or left the mine. The iegister shall 
be kept at the entrance of the mine.

(c) After rule 11 the following rule shall be inserted as rule 11A:—
11 A. The register of accidents referred to in sub-section (2) of section 20 of the Act 

shall bo in tho form shown in Schedule D.
2^i\
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103 following new Chapter VIA shall he
2. After Chapter VI of the rules for coal mines the 

inserted and the rules in Chapter VII renumbered 30 to 34

VIA.CHAPTEE
underground of persons 

17 years of aye.

who have not completed
employment

Certificate of fitness for
lotpd his seventeenth year is employed under-

23. Before any person who to *ot.c«fP d by qualified medical practitioner and,
.round, the manager shall arrange to tove tom c sucb person is fit for employment
if after examination the medreal praeUuoner m ot op ^ S(,hcdule E.
underground, he shall grant him a cor l practitioner shall he prepared by filling24. Every certificate granted by a 9*all? tpreSS left thumb mark of the person 
up the foil and counterfoil on both of which shall he iwpre^ea
in whose name th2 certificate is granted- , c ,2». ih,,„ii« »«d»i *».*" !,i‘“ “ ToS .o Si
entries made therein, sign the foil and initial the counterfoil, and shall deliver the foil to the 

manager for safe custody.
• 26. No certificate granted under 

months. Every person in respect of whom a 
re-examined within twelve months of the last previous examination unless in the meantime ho 
has completed his seventeenth year and the qualified medical practitioner making such 
re-examination may renew the certificate for a further period not exceeding twelve months or 
may suspend or revoke the said certificate.

rule 23 shall he valid for a period exceeding twelve 
certificate of fitness has been issued shall be

27. A qualified medical practitioner who refuses to grant a certificate referred to m rule 
2S or suspends or revokes an existing certificate under rule 26 shall state the reasons for refusing 
to grant a certificate or for suspending or revoking the certificate as the case may be. If the 
manager oi the mine disagrees with the opinion of such medical practitioner, he may refer the 
case to the Chief Inspector or Inspector. The Chief Inspector or the Inspector shall refer the 
case for decision to a second qualified medical practitioner and such decision shall be final.

28. Every person who has been certified as fit for employment underground shall, before he
is so employed, be provided by the manager with a metal token. Such token shall he stamped
with the letter “P” and numbered. The number shall he the same as that of the certificate 
of fitness.

20 a record of every token so issued and the 
maintained in the office oi the mine.

3. In the rules for coal mines—
(a) For the existing Schedule A the following Schedule

SCHEDULE A 
(See RULE 0.) 

Register oj employees.
~ ! *0

i \ S
| ! -
I Nature of employ- |
I ment.

person to whom it was issued shall bo

shall be substituted:—

1 ! ^ ■ kjjervals for! o I o
Per*oda of V0 whi<* ^ | ® 

e Work. i h°
c } * is

, • I ! sbe I .q
sc I eatitled
° S

o 2 - %
Name ami caste of 

the employ co. Age. Sex.
31 o *

I Bg' i« 1 n ' It 3c pins Ends. Be- t, "Ss’ *| |8»na. ^daJ 03 * to. 3&:
Z

II r
1
\^l' a. m. 
|P- pTmT;jhj?* 

P- m. P. m.

: 1
1 1: ■ !j 1 SI 1iI j 1j•:
.

* Iu mines where work is carried on by a system of relays.
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('b) * or the oxlsfclng Schedule C the following Schedule shall be substituted

SCHEDULE C.

(See rule 9B )

Notice oj commencement and end of work

Name of mine................

* Name of owner of mine............

It is hereby notified that persons employed in this mine shall begin and end their periods 
of work between the hours set out below:—

1st relay. 2nd relay, if any. 3rd relay, if any.

Kind of 
worker.

Period of work. Rest inteival. Period of work. Period of work.Rest interval. Rest interval.

j) 6GO ea­ rn to ooto­ rn co- co­ co.9 a .9 .9 .5 .9 V)ra 73 73 73 739 Ml
<D

to 9 S3pa c a coW H wPQm pq

a.m. a.m. a.m. a.m. a.m. a.m.a.m. a.m. a.m. a.m. a.m.a.m.

p.m.p.m. p.m. p.m. p.m. p.m. p.m.p.m. p.m.p.m. p.m.p-m.

I

f-

h Note._The words and letters not wanted should be scored out.
In the case of underground workers, the entry in the rest interval column will be nn. 

(C) After Schedule C the following Schedule shall be added:—

SCHEDULE D.

{See rule 11A.)

Register of Minor Accidents.

1 i

Duration of en­
forced absence 

from work.
Signature of 

Manager.
Name of 
persons 
injured.

Nature of 
accident.

Nature of 
injury.

Nature of 
work.Date of 

accident.
Da to of 
entry.

8rr654321

I

11
;
l

li
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SCHEDULE E.

rule 23.) 

an ploy me"
(See t underground in a mine. 

Certificate of fitness.
f certificate of fUocss for

Form o

foil of certificate of fitness.Counter

Serial Iso,.
Serial No.........

Date • • •
Date

This certificate unless renewed shall not- 
bo valid after...... ........................ .........*

I hereby certify that I have personally 
examined (name)...................................................

2, Name

3. Father’s name

4. Sex and caste or religion
son/daughter of

(caste, etc.)..........

residing at..........
5. Residence who is desirous of being employed in a mine 

and that his/her age as nearly as can be 

ascertained from my examination is
tf. Age certified

years
nd that he/she is fit for employment under­

ground in a mi 

descriptive marks

a
7. Distinctive marks

mine as an adult. His/Hor
arc

Left thumb impression. Left thumb iimpression.

• ■it

Qualified Medical Practitioner.
Qualified Medical p 

Renewed till

Petitioner,

Date
■ • • •

Signature of Q
UalifiGd ^<1^1 P

Petitioner

* Date twelve months aftc.* dale of issuc be filled in
■ * +the Medical pr

^t-itionep
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SCHEDULE F.
(See rule 9A.)

Register of persons employed underground.
,ltao„ entering the mine stall be shown by , X in the col.mn „„M ..In” «8„i„t the nemo.)
(iwon, leaving the .nine shall he shown b, . X in the colonrn marked «0»t" against

the name.)
(All entries shall be made in ink.)

Period of work commences at p.m.
a. m.
p.m.Period of work ends at
a.m.

t For week commencing and ending

!r
Mon- Tues­

day.
Wednes­

day.
Thurs­

day.
Satur­
day.

Sunday. Friday.day.
Nature of 

work.Name of person. Sex.

49-4-3

4 8 5 O i 5 § 4 \8 2 9a co o o
I •

i
1

! i

:I ii :I I 1
I

I:: 'I

Y>I Total number of persons underground.
Total number of women underground.
Percentage of persons below ground who are women.
Signature of Register-keeper.

Draft Amendments in the Rules for Mines other than Coal Mines.
4. In Chapter III of the rules for mines other than coal mines for rule 9 the following 

rule shall be substituted:
9. The register of all persons employed in the mine shall be maintained, as required by 

sub-section (2) of section 28 of the Act, in the form shown in Schedule A. The 
register shall be kept at the office of the mine.

5. After Chapter V of the rules for mines other than coal mines the following new Chapter 
VA shall be added and the rules 17 to 21 in Chapter VI renumbered as rules 24 to 28: —

CHAPTER VA.

Certificate of fitness for employment underground of persons who have not completed
17 years of age.

17. Before any person who has not completed his seventeenth year is employed under­
ground, the manager shall arrange to have him examined by a qualified medical practitioner 
and if after examination the medical practitioner is of opinion that^snch person is lit for employ­
ment underground, he shall grant him a certificate in the Form in schedule D.

18. Every certificate granted by a qualified medical practitioner shall be prepared by 
filling of the foil and counterfoil on both of which shall bo impressed the loft thumb mark of 
the person in whose name the certificate is granted.

19. The qualified medical practitioner shall, when satisfied as to the correctness of the 
• r entries made therein, sign the foil and initial the counterfoil, and shall deliver the foil to the

manager for safe custody.

;

/

✓
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112 , 5lnil bo valid for a period exceeding Uvclve 

.ed under rule 1« sUaU of fitncss bus bee u issued shall be 
90 So certificate g18”0 o{ wbom a ecrthc. • ation unless in the meantime

months. E;ery J of the last P*'10 ^ medical practitioner making such
"ol ““ 8 m”Dths

ss-sks——• ■ ,vv,n rCfusos to grant a certificate referred to in rule 17

U) grant a certificate or for suspending01^ °£ ^ )tedical practitioner, he may refer 

manager of the mine disagrees with lDe J Th chiet inspector or the Inspector shall refer

z z ssr jss «" p“u""M "a Mch decisio”Eba11 aMi-• 22. Every r: * r“ “ mstr'srt.MS
‘,»;d“f££t,r.P"..d-»~b.,ei‘lte»»te shall be the same as that ot the 

certificate of fitness.
token so issued and the person to whom it was issued shall be23. A record of every 

maintained in the office of the mine.

6. In the rules for mines other than coal mines- 
(a) For the existing Schedule A the following shall be substituted:—

SCHEDULE A.
(SCC RULE 9.)

Register of employees

i

> U i
|o Periods of work, to which___i11! 1 sbe 

; ii

1 Intervals for rest! 3. o ©i ! * i-s11I * T3 
i o S.she i ii p g

— 2 ” 
Begins. Ends. >>2 ! ©

.■-------- --------- L_ : £~ i *

Nature of 
employ- | 

ment.

Name of caste of 
the employee.

is
Age. i Sex. 2

£entitled.! i & m 
* “ 

o
S o c «U

\ ~
i

q | | Beg^s. Ends. I

I g'a.m. I Q.m. am i a.m. 1
■:1 P-m. I P-m. p.m. p.m.II

: 1; >

I
!I

.
i
!i :

■

,I ~ 1| l

Ii ii
i1 ■

: 1. j
Ii i || !1I j !ji . i!! :■

: i
I* In mines where work is carried on by a i !stem of relays. j
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{b) For the existing Scliedulo C the following Schedule shall bo substituted:—

SCHEDULE C.

(iSee rule 9A.)

Notice of commencement and end of work.

Name of mine...........................................

Name of owner of mine................................

It is hereby notified that persons employed in this mine shall begin and end their 
of work between the hours set out below:— periods

1st relay. 2nd relay, if any. 3rd relay, if any.

Period of 
work.

Period of 
work.

Kind of worker. Period of 
work.

Rest interval. Rest interval. Rest interval.
i

Ends. Begins. Ends, j Begins, j Ends.Begins. Ends. Begins. Begins, j Ends. Begins, i Ends.
I

i
. | a.m. 'a.m.a.m. a,m. a.m. a.m a.m. a.m. a.m.1 a.m. a.m. a.m.i

p.m. Ip.m.p m. I p.m. p.m. p.m.p.m. p.m.p.m. p.m. p.m. p.m.
l !

•)

!

k

'

;
;

:

I

!

i

A
;

:

1
;•

Note.__The words and letters not wauted should be scorod out.
In the case of underground workers, the entry in the rest interval column will be nil.
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\no Schedule s

SCHEDULE P-(c) Aite

(Sec rule 17.) 

j fitness for employ™™
t underground in a mine.

Form of certificate o

foil of certificate of fitness.
• Certificate of fitness.

Counter

Serial No
Serial No...

Date
Date

This certificate unless renewed shall not be 

valid after
I hereby certify that I have personally 

examined (name)................................... ..............

2. Name ■sf

3. Father’s name

4. Sex and caste or religion

son/danghter of 
(caste, etc.)......
residing at 
who is5. Residence desirous of being employed in a mind 
and that his/her age as nearly as can bo
ascertained from my examination is
“d ^ he/sh0 « St for employment 
ground in a mine as an ^ -

6. Age certified ...years
under-

His/Her7. Distinctive marks
descriptive marks are

Left thumb impression. Left thumb impression.

* • • • « r

Qualified Medical Practitioner. Qualified Medical p
ractitioner.

Renewed till,

*Date

Signature ^Q^UfiedMedical p

edieal p
Petitioner.* Date twelve months after date of i 23113 to bo filled in by the M

ractltioner

C. G. NAia,
SecretarU to Gotern 'Went.
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HOME (REFORMS) DEPARTMENT.

NOTIFICATION.
Puri, the 16th March 1937.

No. 771»Ref“P. In pursuance of the provisions of rule 92 of the Orissa Legislative 
Assembly Electoral (Elections and Election Petitions) Rules, 1936, read with sub-paragraph 
(1) of paragraph 14 of the Government of India (Commencement and Transitory Provisions) 
Order, 1936, the Governor of Orissa is pleased to direct that—

(1) the record referred to in the aforesaid rule shall be prepared and maintained, in the
form appended to this notification, by the Elections Officer to Government.

(2) Every Returning Officer shall supply to the Elections Officer to Government a return
containing the necessary materials for the preparation of the record.

(3) Separate records shall be maintained for general elections and bye-elections.
(4) The record of each election shall be maintained for six years from the date of the

publication of the result of the election in the Orissa Gazette.
(5) Any member of the public shall be entitled to inspect the record on payment of a fee

of two rupees and to obtain certified or attested copies thereof on payment of the 
same fees as are prescribed for copies of the revenue records.

FORM.

Latest date of lodging 
the return of election 

with Return- Date on which 
the return of 
election ex­
penses was 

actually lodged.

expenses 
ing Officer under rule 
90 of the Orissa Legis­

lative Assembly 
Electoral Rules, 

Part II.

Name of elec­
tion agent.

Name of 
candidate.

Name of Consti­
tuency.

Remarks.Serial
no.

j>

By order of the Governor,
M. HAMID,

Deputy Secretary to Government.

•>

r



-M

[pahi: 1937. HiCA GAZETTE, MARCH 19
THE ORISSA

sument of (»« Central Co-operathe S„t(116
dmrterl, «»<*'

qmsi-Lubuhk.
A>'D rLiability

i

Outside the movement. til
=2 1'u

pHu* 
6 = 5

'C

H ;•au

3I ■5 . a
a 3 

ct
AC

cO

53 a*5* 5
co
II

iSame of Bank- 2X3

Iill
! ftH

£1

rt
OQasE om

IIs
gi

M £c
Xi5 a:o *58 §1c

p P3.2i fils OP !p
0 108i 7654 I32 I1 \

■

Us. Bs.Bs.Bs.Bs.Bs.Its. i Bs.I Bs.
'

21,2C0 67.7467,02040,0005,11,323 ; • • .1. Cuttack Central Co-opera­
tive Bank Ltd. j

8,538 28,852873100,00*47.8S12.04.74C ;2. Eendrnpara Central Co­
operative Bank Ltd.

!
800 0,625 44,3202,25,012 12,87830.6C63. Jajpur Central Co-opera­

tive Bank Ltd. I

1,54,749 i4. Eujang Central Co-opera­
tive Union Ltd.

. 79,924 32,6203,226882 1,422

!
18,58,7475. Balasorc Central Co-opera­

tive Bank Ltd. 10,049 15,000t 785 66,84649,995!

1,57,611 i6. Bhadrak Central Co-opera­
tive Bank Ltd. 1,04,243 15,000* 1,154 47,29224,194

1,52,5117. Banki-Dompam Central 
Co-operative Union Ltd. 1,22,904 12.G00 1,908 55,88041/35!

1,83,5108. Angul Central Co-opera- j 
tivc Banking Union Ltd. • • 37,023 14,479 3,282 34,06934,100

.1,99,1079. Pori Central Co-operative 1 
Bank Ltd. 19,087! 14,615 1,481 33,37012,071

i1,94,30210. Ehurda Central Co-opera- ' 
tivc Bank Ltd. 34,976 2,471j I 4,275 3G.752 62,414

20,059 I11. Nimapara Central Co­
operative Union Ltd. j 8S.913 3,099 524 3,757 19,390

09,00312. Sambalpur Central Co- , 
operative Bank Ltd. 2,049 15,597 353 12,649 10,897!

13. Bargarh Central Co-opera­
tive Bank Ltd.

54,383
18,104 9,096

20,259I' 24,368
14. A ska Central Co-operative < 

Bank Ltd.
2,24,191 !

l 1,37,691 16,254 397 28,717 1.22,50515. The Ganjam District Co­
operative Banking 
Union Ltd.

tI)5,59,437
1,53,956 4.89S1 t

30,857 1,02,969

Tatal 88,75,551 '
0,35,500i

3,47,409 25,039 3,43,435 7,59598

£

r-..
♦
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an.cl Unions of Orissa for the quarter ending 31st December 1936.

Assets and Quasi-Assets.

i,
'< ?

!■

movement.
Within the movement 

contd.
Outside the movement.

ao •(3 gUndrawn liabilities, 
e.g., cash credit accounts 

guaranteed by the Provincial 
Jianks to Central Banks or to 

Societies, and by Central 
Banks to other Central 

Banks or Societies.

■g3 ss Undrawn balance of 
assured cash credit. fg<

o 3Zi•a
o•g

3.2 IK■ssName of Bank. pq o go

a
grtsi I!I 4 3 u8\3p. o. *5 g'g c§3gaoi r0>■ss

|j
s ooo «!5 2For loans ! 

transaction.
To cover 
deposits. • 3toS*.2 

•gg! 3-
oi! 3M o g |-e

§5
5 s go SCJ o 1-4 l-l

1 11 12 13 14 15 10 17 18 19 20 21

Es. Es. Es. Es. Es. Es. Es. Ea. Es.Es. Es.

T. Cuttack Central Co-opera­
tive Bank Ltd.

44,046 6,399 8,095 00 4,82,490 7,24915,000

2. Kcndrapara Central Co­
operative Bank Ltd.

10,007 837 2,929 2,41,310

3. Jajpur Central Co-opera­
tive Bank Ltd.

15,082 2,0013,853 2,49,309 30,5072,122

4. Kujang Central Co-opera­
tive Union Ltd.

2,25,414 970• 6,102 7007,072 4,118

8,25,3676. Balasore Central Co-opera­
tive Bank Ltd.

44,679 112

175• 3,05,994C. Bhadrak Central Co-opera­
tive Bank Ltd.

35.0S6 3,250 10

3,0693,52,8457. Bank! Dompara Central 
Co-operative Uinon Ltd.

23 2,4003,246 4,03631,811 • •’ **

2,744'8. Angul Central Co-opera­
tive Banking Union Ltd.

30,940 2,74,9545212,673 0,69248,078

63,9091,19,9129. Puri Central Co-operative 
Bank Ltd.

3854,0281,07321,121 >«

2,80,809 29,979132 12,5206,73710. Khurda Central Co-opera­
tive Bank Ltd.

58034,535 • «

1,08,861 2,730498 3,30111. Nimapara Central Co­
operative Union Ltd.

131,9368,080

8,94083,09112. Sambalpur Central Co­
operative Bank Ltd.

630,113

0,09290,7909049371,14413. Bargarh Central Co-opera­
tive Bank Ltd.

0,500

6,4087,740 0,47,8216,0005,67314. Aska Central Co-operative 
~ ‘ Bank Ltd.

740/

16. The Ganjam District Co­
operative Banking 
Union Ltd.

24,60300,1C 2 6.03,9901,01,0001,05,000 49113,68222,9153,230

31,504 I 1,01,000 j 1,09,128 49,07,023 1,80,37513,2761,89,103• 63,8955,39922,9158,22,130Total

<3j
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Assets and
Rates of interest on 

which money is usually
Within the movement.1

2I

si l ■

%
S>5

§ ‘ ©. *"1 1 u s
<«!p'

£4 a Remarks£iSI I c >> oa © *>acRame of Dank. £o o 2
C3a1 ! 5o *o ©
'o‘-d1

Ifi? H i ©CJ ise •d

Hi
Hi

o 451 a ■s5 > 3■g C3SB5- ! Isc
>Anfcsp

I
8029 31282720252423221

Bs. I
10,470 , 3 to 0$7. 8 to 12*7.

Rs. 1 Rb.Rb. j Rs. Rs.!
1. Cuttack Central Co-opera­

tive Bank Ltd.

2. Kendrapara Central Co­
operative Bank Ltd.

34,194 27,914 61,612

2.6SS 7,218 16,554 5°/o6,108 12i°/o • Its. 3,129 over­
drawn.

S. Jaipur Central Co-opera­
tive Bank Ltd. 4,640 25,208 8,507 3 to 07„ 6 to 12*7.

4. Kujang Central Co-opera­
tive Union Ltd. 10,862 3,129 I 5 and 3°/0 12J°/o 0§°/o

I
6. Balasore Central Co-opera­

tive Bank Ltd.
12,099 40,449 60,072 16,009 ; 3 to 5°/0 QgtolOi °/0 t Rs. 27 over­

drawn.
0|°/o

6. Bhadrak Central Co-opera­
tive Bank Ltd. 48

36,0(0 1 6,537 3 to 8°/° 61 to 
MI7o

t Ra. 338 over­
drawn.7. Bank! Dompara Central 

Co-operative Union Ltd.
6,457 j: 27.963:

117. 3i°/o
8. Angul Central Co-opera­

tive Banking Union Ltd.
1,478 7,991i 11,288

107.! and 1270
0. Puri Central Co-operative 

Bank Ltd. 7,990
36,764

l07o,10j°/ 
and 12|°/o

10. Khurda Central Co-opera­
tive Bauk Ltd. 4,376

31,084!
107.21. Ximapara Central Co­

operative Union Ltd. I
13,251

I22. Sambalpur Central Co­
operative Bank Ltd.

78S n °8°'° On special
snares only.

24,488
3.430I

2°/.,47o
4*° 

on cash 
and 10* / 
0n Paddy.

j
®76, 1247 

Paddy.

Rs. 6,597 has 
been overdrawn 
against 
sanctioned cash * 
credit account 
with Provincial 
Bank.

i the13. Bargarh Central Co-opera­
tive Bauk Ltd. 32 13,577 :

3,593
0.876 SfciPr

on cash0
and 20°/ 
0r> grain.

14. Ask a Central Co-operative 
Bank Ltd.

25. The Ganjam District Co­
operative Banking 
Union Ltd.

87,670 I t26,214 and 12’/
0Q grain.

• • • •i 1
4,40435,000 83,481 •7.1

30,357 j 87. 37j 7.657 To societies.
To Individuals.

67°027°t0 670i
| 7» to 7°/a1Total 58,304 1,22,702 1,98,381 417.; 3,88,008 ;;

1» 30,119l

<
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Quarterly l< inanee Statement of th? Central Co-operative Bunks and Unions of Orissa
for the quarter ending 31st December 1930. I

r
PART II. ?

Deposits or debentures of tho kind ac»lt with in column, 2 and ,. 0r Part7
Repayment ofloan3 by societies. /

Other deposits and debentures falling due. ■i :Estimated.
I

r'"Same of Bank. ■Deposits 
. , . for not

savings bank ! more than 
account. three 

months.

On current, or In twelve ; 
months i 
from

commence­
ment of 
present 

quarters

I Aetna 1, in 12 
j months 
(preceding pre- 
! seal quarter.

Amount of In twelve 
mature j depo- months for 
sirs already I •oumicreo'nent 

due for pay- j of pn-tent 
mens but not 

yet paivl.

In 12 
months 

following, j

In next 12 
months.

In subse­
quent 
years.

In next 12 
ii onths.! quarter.

: i

■

:i
2J 3 4 5 i0 7 8 0 in 11

1
ii

118. Its. Its. Its. Its. Its. r.s. Its. Rs. JRs.
71,204I. Cuttack Central Co-opera­

tive Bank Ltd.
2,28,102 £3,020 00,800 33,035 30,583 1.45,000 1,50.000 0,60.1

2. Keudraparn Centra 1 j 
Co-operative Bank Ltd. -

5,950 00,060 0,252 I3,068 4,351 1,23,750 25,000 35,000 4,7611
5. Jaipur Central Co-opera­

tive Bank Ltd.

4. ETuJai'g Central Co-opcia- I 
tive Union Ltd.

i
6. Buhisore Central Co-opera- !

tive Bank Ltd.

17,155 20,310 11,550 3,203 44,104 1,23,234 1,87,000 25,000 14,500!
7,277 8,787 57,592 2'.0 32,372 5;;,»21 15,000 20.000 •4,449:

17,3£0 72,000 18,000 20,000 2,00,000 5,22,367 02,133 24,592 15,566

7,0140. Bhadrak Central Co-opens- 
tive Lank .Ltd.

70,00* 3,064 49,52521,983 0,000 5,COO 4,021

7. Baoki Dompara Central j 
Co-operative Union Ltd. j

5,877 30,500 39,778 07.257 60,000 70,C00 • 18,723

Angul Central Coop'.ra- i 
tive Banking Union Ltd. <

7,977 00,88 JS. 35,573 8,600 30,3-17 36,124 ! 10.000 20,000 210
'
I

0. Purl Central Co-operative 
Bank Ltd.

21,802 41,108 2,411 38,763 50,208 38,035 10.C00 15,000 f 18.442:
10. Kliurda Central Coopcrn- j 

tive Bank Ltd.
12,430 10,339 18,20,031 89,300 i 57, 05 40,000 •40.000 4 ",847

11. Nlmapara Central Co-opera | 
tive Union Ltd.

862 9,069 2,324 7,839505 20,000 15,000 2,677

12. Sambalpur Ce n tral 
Co-oj crative Bank I .id.

6,035 62.2..0 j 3,000 3,0003:0 874
;

1-
13. Barearh Central Co-opera­

tive Bank Ltd.
. 4,072 3,1332,C56 44/22 10.C00 10,000 3,860

14. Asia Central Co-oj:erati\t I
Bank Lid.

15. The Ganjaui District Co- ! 
Banking i

1,01,80513,240 1,50,978 37,080 18,127 2,455 1,CO,COO 1,00,000 00.41;
I

oj •erative 
l nion Ltd.

2,20,083 2,49,427 51,085 0,500 05,*;7710,692 12,650 54,504 1,10,940I

I
l

4,19,1 3 0,C5,1(53 4.14,422 2/0/87 8,00,5'0 |Total 11,30,1770,20,259 5.8'.006 ; ?,45,a-9
:
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PART W-

Statement o 
jor the quartetFinanceQuarterly

wWsi^fiSF.'i bases'
' '•S'? 11 of 1present qna^ ^(4th coluniu

Name of Bank. Amount of rna-,
tuied deposits j IX Quarter.

«***><%%£& IQ 
not* yet paid.

Ill Quarter, j iy Quarter.
i II Quarter, in Quarter.I Quarter. iI

9 10876 j5 :4321
i

Its. Its.Its.Its.Its.ItsIts.Its.Bs.
ii

1,35,00010,00089,5S32,28,1021. Cuttack Central Co-operative Bank 
Ltd. 1

15.000 |

07.000 I

5,000 • 3,C00 •2,0001,23,75060,0662. Eendrapara Central Co-operative 
Bank, Ltd. I| !GO,000 35.00025,000i 1{23,2S4 j26,3163. Jaipur Central Co-operative Bank Ltd.

\
3,000 0,0004,0002,C0053,5214. Kujang Central Co-operative Union 

Ltd.
8,787

I

20,000 !5,22,367 i 5,0006. Balasore Central Co-operative Bank 
Ltd.

72,000 i.1 27,133I
Il

6. Bliadrak Central Co-operative Bank 
Ltd.

76,005 49,525 1,000 2,0C0 2,0001,000
!

■

7. Banki-Doinpara Central Co-operative i 
Union Ltd.

3C,0:4 3,565 ■I 5,000 i 25,000 10,00920,000 ;• • ii; .i
8. Ar.gul Central Co-operaiive Banking 

Cuicn Ltd.
CD.SS4 500 j20,124 500 | 0,0003,000

i
9. Puri Central Co-operative Bank Ltd. 41,103 38.625 ; 2,020 4,000 | 2,0 JO2,000i

10. Khuxda Central Co-operative Bank 
Ltd. 10,329 57,205 40,000

1|
11. Nimapara Central Co-operative Union 

Ltd. 9,0C9 7,8:.0 5,000 5,009 ■ 10,000 10,000
i I12. Sambalpur Central Co-operative Bank 

Ltd. 03,2291 1,000 500 ;i 5001 1,000
3 3. Bargarh Central Co-operative Bank 

Ltd. 2,020
3,000 1,000I

3,000 :. 3,000
34. Aska Central Co-operative Bank Ltd. :40,493 1C.400 5,602 39,250 ;30.000 ' 35,000 • 17,000I 20,000l i

i15. Tlic Can jam District Co-operative 
Banking Union Ltd.

58,792 7,26.002 73,150 4",975
39,319 15,572 23,012 ! 13,874

Total 99,195 7,30,3CC 78,812 . 86,790 1U5.072 1.25 819i 4,04,572 j 1,41,112 1,35,007I

s- C. ROY
**"”■ <=«*««., Soei 

«r. Oovt. Presj, 0 Q 35
clcL‘Cs, Orissa,lY,aU° 3r* F »>>• V- M. Mjnoy, Ple!8 0ffiCuttack :

—39-3lv?7


